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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OA. NO. 289/2026 
 

IN THE MATTER OF: 
 
KIRAN PAL                                                                              …..PETITIONER 

 
VERSUS 

 
 

GNCTD & ORS                                                                      …..RESPONDENTS 
 
 

STATUS REPORT ON BEHALF OF RESPONDENT NO 1& 2 & 3 IN 
COMPLIANCE OF THE ORDER DATED 07.05.2026 PASSED BY 
THIS HON’BLE TRIBUNAL 

 

1. That it is humbly submitted that the Applicant has preferred the present 

application before the Hon’ble National Green Tribunal, Principal 

Bench, alleging illegal encroachment upon Government-owned forest 

land comprised in Khasra No. 1463, situated at Mahabalipuram Greens, 

Bhati Khurd, New Delhi. It has further been alleged that certain 

farmhouse owners are carrying out unauthorized and illegal 

construction of a bridge over the said land without obtaining the 

requisite statutory permissions and approvals from the competent 

authority. 

2. That it is respectfully submitted that, pursuant to the complaint, a field 

inspection of the site was conducted by the concerned beat officials. 

However, during the course of inspection and enquiry, it was observed 
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that a bridge is being constructed by the Irrigation and Flood Control 

Department (IFCD) in Khasra No. 1474 (Min) of Village Bhatti. In this 

regard, a Restrainment Order bearing No. 61/DCF(S)/Land/Bhatti/2022-

23/8605-10 dated 06.03.2026 has already been issued and affixed at a 

conspicuous place at the alleged site, thereby directing the concerned 

agency to vacate the forest land forthwith and to refrain from carrying 

out any construction or non-forest activity thereon. A copy of the said 

Restrainment Order along with recent photographs of the site is annexed 

herewith as Annexure-I. 

3. That it is humbly submitted that, pursuant to the issuance of the 

Restrainment Order dated 06.03.2026, the aforesaid construction 

activity had initially been stopped. However, it has been reported that 

the said work was resumed on 02.05.2026, whereupon a 

complaint/intimation was lodged with the Police through Emergency 

Response Support System (ERSS-112) vide ID No. 13268965 dated 

02.05.2026.However, the said partially constructedwork has been 

completely stopped now. A copy of the intimation received vide ID No. 

13268965 dated 02.05.2026 is annexed herewith as Annexure-II. 

 

Deputy Conservator of Forest (South) 
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Photo showcasing that restraining order dated 06.03.2026 
was affixed at a conspicuous place at the alleged site



5
42



6
43



7
44


